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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 135/2024
8
ORIGINAL APPLICATION NO. 267/2024

IN THE MATTER OF:

KHUSBU SINGH s APPLICANT
VERSUS
STATEOF U.P.&ORS. . RESPONDENT
INDEX
S. NO. PARTICULARS PAGE NO.

1. | Affidavit of District Magistrate Mirzapur in
compliance of order dated 24.10.2024
passed by this Hon’ble Tribunal.

2. |Annexure-R1

A copy of E- tender advertised dated
04.12.2020,

3. |Annexure — R 2

A copy of E- tender advertised dated
27.04.2022

4. |Annexure — R 3 (Colly.)
A copy of letter no. 2018/15-1 dated
14.12.2023 issued by Divisional Director,

Social Forestry Division, Prayagraj and
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“[?Opy of the Government Order dated
17.03.2020 along with Letter dated
23.06.2020

5. |Annexure - R 4 (Colly.)

A copy of Letter of Intent dated 02.02.2021
issued by the then District Magistrate,
Mirzapur, Environmental Clearance
Certificate dated 05.12.2022 issued by
SEIAA UP and a copy of Consent to Operate
dated 29.12.2022 issued by UPPCB

6. |Annexure-RS5

A copy of No Objection Certificate dated
22.11.2017 issued by the Divisional Forest

Officer Mirzapur

7 Annexure- R 6
A copy of report submitted by E.R.K

(English Record Keeper) Collectrate
Mirzapur Dated 07.11.2024

8. | Annexure- R 7 A copy of Office Order No.
7467/MMC-30/Mineral/2023-24 dated
01.01.2024 prohibiting  mining  and

transportation of ordinary sand within the

Eco-Sensitive Zone
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

&

ORIGINAL APPLICATION NO. 135/2024
ORIGINAL APPLICATION NO. 267/2024

IN THE MATTER OF:
.... APPLICANT

KHUSBU SINGH
VERSUS
.... RESPONDENT

STATE OF U.P. & ORS.
ATE _MIRZAPUR_ 1IN

AFFIDAVIT OF DISTRICT MAGISTR
COMPLIANCE OF ORDER DATED 24.10.2024 PASSED BY

THIS HON'BLE TRIBUNAL

I PRIYANKA NIRANJAN aged 40 years, posted as District
Magistrate Mirzapur, Uttar Pradesh do hereby solemnly affirm and

state on oath as under:

1. That I am duly authorized to file the present affidavit. The
deponent is well conversant with the facts and circumstances

of the instant case and is competent to swear this affidavit.

2. That this Hon’ble Tribunal, vide order dated 24.10.2024, was

pleased to issue the following directions:

“1.We do not find any explanation from record from

responses submitted by concerned District Magistrates
nd UPPCB as to how in what circumstances mining

= permissions were granted or consent/clearances were

[ S .
|4 [Oist:. HeaoQuater =1
R . 28 (09)/2000
issued for carrying out mining activities in such

prohibited areas.

B : \ .
—
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2. In these circumstances,
UPPCB and SEIAA, UP to explain as to how and is what
sent and clearances were issued for

we direct Member Secretary,

circumstances, con
vining activities in prohibited areas and

permitting n
that too in violation of directions issued by Supreme
Court. Similar reply shall also be submitted by
concerned District Magistrates, Sant Ravidas Nagar
(Bhadhoi), Mirzapur and Prayagraj.

3. If no valid justification is submitted, Member
Secretary, UPPCB, Member Secretary, SEIAA, District
Magistrate, Sant Rvidas Nagar (Bhadhoi), District
Magistrate, Mirzapur and District Magistrate, Prayagraj
shall remain present before Tribunal on the next date.

4. List for further consideration on 20.11.2024.”

3. That the present affidavit is being filed in compliance of the
order dated 24.10.2024 passed by this Hon'ble Tribunal.

4. That the deponent is posted as District Magistrate, Mirzapur,
since 02-09-2023

5. That in District Mirzapur an e-tender dated 04-12-2020 was
advertised for inviting bids from 05.01.2021 to 08.01.2021
for grant of mining lease for two available ordinary sand
mining areas along the River Ganga. The highest bid was
submitted by Mr. Prashant Maurya for Arazi No. 03 Mi/3 (5.00

mining capacity of 100,000 cubic meters of ordinary sand per

\R\\hectares) in Tehsil Sadar, Mirzapur District, with an estimated
HARL
efe

Hé)Zear in Village Gogaon. Following the Government Order
<,

dated 09.10.2019 and the committee's recommendation on
22.01.2021, the lessee was required to obtain a mining plan
and environmental clearance under the provisions of the
Ministry of Environment and Forests notifications dated

14.09.2006 and 15.01.2016, as amended. A copy of e-

D W
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tender dated 04-12-2020 which was advertised is being

annexed herewith as Annexure- R1.

6. That in District Mirzapur another e-tender dated 27.04.2022
was advertised for inviting bid from 31.05.2022 to
03.06.2022 for Grant of Mining Lease for Arazi No. 03 Mi/4
(5.00 hectares) available ordinary sand mining areas along
the River Ganga. The highest bid was submitted by Vijay
Kumar Singh for Arazi No. 03 Mi/4 (5.00 hectares) in Tehsil
Sadar, Mirzapur District, with an estimated mining capacity of
100,000 cubic meters of ordinary sand per year in Village
Gogaon, Following the Government Order dated 09.10.2019

and the committee's recommendation on 14.06.2022, the
lessee was required to obtain a mining plan and
environmental clearance under the provisions of the Ministry
of Environment and Forests notifications dated 14.09.2006
and 15.01.2016, as amended. A copy of e- tender dated
27.04.2022 which was advertised is being annexed herewith

as Annexure- R 2.

7. That it is germane to mention that under Rule 34 of the Uttar
Pradesh Minor Minerals (Concession) Rules, 1963, the mining

plan must be presented to the Director, Geology and Mining
for approval within one month of the issuance of the Letter of
ntent. Thereafter, an application for the Environmental
Clearance Certificate is to be submitted to the competent
authority within a period of 15 days of receiving the approved

mining plan.

8. That it is respectfully submitted that the Divisional Director,
Social Forestry Division, Prayagraj, by his letter no. 2018/15-
1 dated 14.12.2023, informed about the Government Order
No. 346/81-4-2020-823/2008 TC Lucknow, dated
17.03.2020. along with Letter No. 502/81-4-2020 dated

W\ W
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23.06.2020, which prohibited the issuance of new mining
leases for ordinary sand within a 30-kilometer stretch along
both banks of the River Ganga which was demarcated as the
Turtle Wildlife Sanctuary, as well as within an additional 10
kilometers beyond its boundary, demarcated as an Eco-
Sensitive Zone. This prohibition applied specifically to areas
within the villages of Mishrapur, Nagwasi, Basevarakalan,
Khaira, Gogaon, Behra, DeoriMugaura, Kashi Sarpati,
BhaurupurSatlapatti, Basevara Khurd, BajtaArjikhera,
Chakchehra, and Chakkoun, located in Tehsil Sadar, Mirzapur
District, which are located on border the Ganga River. A copy
of the letter no. 2018/15-1 dated 14.12.2023 issued by
Divisional Director, Social Forestry Division, Prayagraj
Government order dated 17.03.2020 along with Letter dated
23.06.2020 are collectively being annexed herewith as

Annexure- R 3 (Colly.)

9. That the aforesaid Government Order further stipulated that
immediate steps should be taken to revoke the previously
granted sand mining leases in the areas, which fall within the
Turtle Wildlife Sanctuary, in order to uphold the provisions of
the Wildlife Protection Act and the orders of the Hon'ble

Supreme Court.

10. That it was only when an application was preferred by
Mr. Prashant Maurya before the then District Magistrate, a
Letter of Intent was issued by the then District Magistrate on
02.02.2021, and the Environmental Clearance Certificate was
issued on 02.12.2022 by State Environment Impact
Assessment Authority (SEIAA UP). Following the issuance of
the Consent to Operate (CTO) on 29.12.2022 by the UPPCB,
the proceedings for the execution of the lease agreement

were completed. However, upon receipt of a directive from

L
//J.'
\T i the Divisional Director, Social Forestry Division, Prayagraj,

N N
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dated 14.12.2023, regarding the Government Order dated
23.06.2020, an order to cancel the mining lease was
subsequently issued on 01.01.2024. A copy of Letter of Intent

dated 02.02.2021 issued by the then District Magistrate,

Mirzapur, Environmental Clearance Certificate  dated

05.12.2022 issued by SEIAA UP and a copy of Consent to
Operate dated 29.12.2022 issued by UPPCB are collectively

being annexed herewith as Annexure — R4(Colly.)

11. That it is also pertinent to mention that prior to initiating
the process for leasing two vacant mining areas in District-
Mirzapur on parihar, a No Objection Certificate was also
issued by the Divisional Forest Officer, Mirzapur Forest
Division, on 22.11.2017. A copy of No Objection Certificate
issued by the Divisional Forest Officer dated 22.11.2017 is

being annexed herewith as Annexure — R 5.

12. That it is pertinent to mention that after issuance of No
Objection Certificate dated 22.11.2017 by the Divisional
Forest Officer, Mirzapur Forest Division, the Government of
Uttar Pradesh Environment, Forest, and Climate Change,
Department vide its Order No. 346/81-4-2020-823/2008 TC
Lucknow, issued a directive under sub-section (1) of Section
18 of the Wildlife (Protection) Act, 1972, on 17.03.2020.
Additionally, a copy of Letter No. 502/81-4-2020 dated
23.06.2020 was also issued. However, neither the
\ government order dated 17.03.2020 nor the letter dated
: " 23.06.2020 were found to have been received in the office of

the deponent at the time the Letter of Intent was issued by

the then District Magistrate, resulting in the grant of the
mining leases. A copy of report submitted by E.R.K (English
Record Keeper) Collectrate Mirzapur Dated 07.11.2024 is

Being Annexed here With as Annexure- R 6.

o ¥
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13, That upon receiving n
deponent issued an Office Order No. 7467/MMC-
30/Mineral/2023-24 dated 01.01.2024 was issued, prohibiting

mining and transportation of ordinary sand within the Eco-

otice of the matter, the Office of

Sensitive Zone. All mining areas which were advertised,
approved, or operational were subsequently cancelled on
01.01.2024. After adjusting any outstanding dues against the
security deposit associated with the lease, orders were issued
on 20.01.2024 and 29.05.2024 to refund the remaining
amount in accordance with applicable rules. A copy of Office
Order No. 7467/MMC-30/Mineral/2023-24 dated 01.01.2024
was issued, prohibiting mining and transportation of ordinary

sand within the Eco-Sensitive Zone. Annexure R-7

14. That upon receiving the information through letter no.
2018 dated 14.12.2023 from the Office of the Divisional
Director, Social Forestry Division, Prayagraj, regarding the
Government Orders dated 17.03.2020 and 23.06.2020,
declaring a 30-kilometer stretch along both banks of the
River Ganga for the conservation of turtles and other aquatic
life, leases granted in consideration of the No Objection
Certificate issued earlier by the Forest Department on

fﬁ\mzz 11.2017, an order was issued by the office of the

,qeponent For all mining areas which were advertised

..-

s ,_approved, or operational were subsequently cancelled on
>/01.01,2024.

15. That at the time of approving the mining lease, neither
the Ordinary Gazette notification dated 17.03.2020 nor the
government letter dated 23.06.2020 were available in the
official records. Consequently, the then District Magistrate
proceeded with the lease approval for a term of five years,
effective from 15.12,2022 to 14.12.2027. Upon receiving
communication, Office Order No. 7467/MMC-30/Mineral/

o ¥
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2023-24 dated 01.01.2024 was issued, formally prohibiting
the mining and transportation of ordinary sand within the 30-
kilometer area along both banks of the Ganga River and
within the additional 10-kilometer Eco-Sensitive Zone
surrounding the Turtle Wildlife Sanctuary. This prohibition
was thereby extended to all mining areas that had been
advertised, approved, or were in operation, and such
permissions were ordered to be rescinded within these

protected zones.

16. That the deponent respectfully undertakes before this
Hon’ble Tribunal to fully comply with all the directions issued
by this Hon'ble Tribunal and affirms her duty to ensure that

environmental safequards are adhered to in both letter and

spirit. 0(:)‘
DEPONENT
VERIFICATION
Verified at......cccvvvenenss , ON oeceeerveeeeens. that the contents of the

paras 1 to 16 of this affidavit are true and correct to the best of
my knowledge. No part of it is false and nothing material has been

W

Salennhy affiimed befure ny 0% 3%, , .

Jeponant wno ingentifited by Sti, E-"MQ_-M .

1OrK Ofunenss  0esss AGVOLATE Oflawcnrsransse. P Ny, DEPONENT
have satisfiea myself by examining the gy

Deponant that he/she uncerstanas the

contents of the atfidawit ana the contents

read over End explained by me, Sernal

Signature uf 1 '\. ﬂ )
>
E
)

concealed therefrom.
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-
| I lin
o Bl Government of Indi:
| » Change
S w Voo Ministy of Envitonment, Forest and C”:"E:‘:_fq,;mgnt
& ¥ &0 (Issued by the State Environment Il:ll’ﬂlc | F DTS
T 2 b Authority(SEIAA), Uttar Pradesh)
= o
Cc <
[~ Tn
:_: v The Prospaomyent
| e SHIEPIRASHANT MATIAYA
I e st il mahona poezapor U2 Hom
Subject: Gt of Ewvonmontal Clenranee (EG) 10 (her proposerd Projact Actidity
vinder the provision of LIA Nothienlhon f’””""”‘“""”wu
o
3 — Sir\tadam (el (EC
v 4 This s i eference to your applicotion lor Environmaenlal Clearance (&)
g 3 Anoreseect of proygect! sybimitled 1o the SCIAA vide ?mpn'.:ll nu'nl#"!:
e SIA LS NN TGS 1000 dated 21 Jul 2022 The parliculars of Ihe envifonmenta
E j‘é SeaANEe qrantod ta e praect are as holow,
~ &
Q S 1. EC ldentification No. £C22B8001UP 125833
8 2. File No. 7184.6308
T = ':‘j-:-, 3 Project Type hew
N =z & 4 Category a1
L = 9 5 Project/Activity including 1{a) Miring of minerals
- Y ® Schedule No. 2
— % . "
:l u € 6 Name of Project Sand Mining Projecl
ol 3z 2 7. Name of Company/Organizalion  SHRI PRASHANT MAURAYA
< 5 S € Location of Project . Uttar Pradesh
& = 2 TOR Date L 13 Dac 2021
Q v 2 .
g & |
E w | The nroject details along with terms and conditions are appended herewith from page
B 3 no 2 onwards
v = |
= .= |
T = {c-signed)
'? © Member Secretary
o f_: Date: 051122022 Member Seeretary
‘E = SEIAA - (Uttar Pradesh)
o

lote A valid covironmental clearance shall be one that has EC identifi

; cation
number & E-Sign generated from PARIVESH Please quote f'dor:h'ﬁc;m'on
number in all future correspondence

This is a computer generaled cover page,

CC ot eatun Mo - CC220001UN 1 2 133 Fde
% SHis e NGE30E Date of 1gsyq FC-0511212022  page 1 of 12
£é dqe ) I I
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J"’\:‘;;;‘\ 577 ' i y .
S IR State Lovel | nvironment |I1\|1_;|{l__ﬁ$$t_‘ssln_n_lMlll_l_Or_llv,_UlI?E Pradesh '
(ARSI T
' (:1 " Diteetorate of Eavitanment, U p
1 &J / Virert Khand 1 Gomti Mapar tuchnes ) 26019

IR etaeupbn €1 aabng enm NI T gaNa e ryer
i Phanspa 0422 20¥04)

Reference- Morrcc PMroposal na.- SIAJUP/MIN/ 79801 /2021 B SCIAA, UL File no-7194-61307

Sub; Engimnn_\_cn_tal_CI_gm:mw_for i

roposed Sand I\Hr\Inf:_i’w_]eu"_al_G;ltn_fl_o._-_ﬂ)m_ﬁ,_ﬂhagd fo,-
03, Village- Gogaon, 1 ehsil: Sadar,

District-Mirzapur, U1, (Lensed Area: 5.0 Ha,)

Dear S

This s with referonce 1o your
11-8-2022 & 07:10-2022 on
mestng held on 11-11-2022

application / letter dated 27 05-2021, 06-6-2021, 21-7-2027,
Above mentioned subject. The matter was considered by 701" S2ac
and 673" SLIAA in meeting held on 22-1 1-2022.

A presentation was made by the projert proponent along with their consuliant tA/s
tovironmental Research and Analysis, Lucknow, U.P to SEAC on 11-11-2022.

Project Details Informed by the Project Proponent and thoir Consultant

—— T

The project praponent, through the documents ang presentation pave fcl!owing detals
about therr project -

The environmental cledrance s sought fer
03, Village- Gogaon, Tehsil- Sadar, District-Mirzapur, U.P, (Leased Area: 5.0 Ha ).

> The terms of reference in the matter were issued by SEIAA, U.P., Ref ra
SSD!Pawa{SEI&&/GBOWZOJ1, dated 13/12/2021.
The puslic hearing was orp
proponent on 21/07/2022.

p:
Sal

“Sand Mining Project” at Gata No.- 03mi, Khand to.-

anized on 18/08/2022. Final [IA report submitted by the preject

ent features of the

project as submitted by the project proponent:
O-J-ne preposal No.,

| siaup/in79es1/2021
FileNo allotted by SEIAA, UP | 7946308

£S5 WP e |
Tiame of Preponent . | ShriPrashant Maurya S/o Shri Vinod Kumar Maurya
Full correspondence addra<s of proponent | R/0- Sundar Ghat, Mahuaria, Mirzapur Uttar

;.Iu_‘ml-- da

and moaile no ) | Pradesh

5 Name of Project ) N sand Mining Project __7

£ ngr-:t 'u_: 31|c::_:t’lu_t)?ilasr.1;’6:|la nNo.) Gatﬂ{eﬁi@'-_l(hand Nu,~93_ |
. 7. '.En?:-_-,-- River - F’_.'n_.rer Ganga |
£ tHame of Village | Gogaen |

::—_:::_'.:i. - Sadar ) i

10 Dictries = Mirzapur (U P.) B !

11 Hume of Minor Mineeal o Sand Mining Project o B

12 Sane '|':n-:," Ll-"l-';.‘.i‘--'t'.'s (int<a,) il _5'_9 H.'i_ ) |
| 13 LaneaLlo Arca fin Ha) o f.a_m_?lm. (Safety Margin 0. 6523 Ha ) B

14, Zuro leve! mikL T na - .
|15, 140x. & 1A mal vathin lease arca PAaximum & Minimum mRL s 755 & 695 mRL
| ru.‘s;l_uclwuly S . :
‘ 16 Fillar Conre nates (Ver e by DIO) lar | tantude(n) _ Llonpitude(t) |
A 2571303 50°'N | 82°15'13 70"t
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578 .

' T [ owmrnnth | B2715'1REDTE
( Jphc1n2antt | R2T1511.8070

L i nor2nnAnttl R)Jf.‘n),".n"[ ]

t IZ._TnanGt‘Dlonu Al Besenves Lo m!

Y18 Sanction Quantity as per 101 100000 " per year as per 101

' 19 Tatal Proposed Poovdog b [ b yeew) | s o' in five year
20 Propoaed Frovdion ten ye I 1001 1000 m' per oyt
21 Sanctoned Peoesd of Al Tease B Yrary

- 22 Methadt of Ny Open cast, semt meechanizred |
23 Ne ot worbingadoys pAY i
22 WMo hours 'day & hours/day
I8 NS Oworkers Approvimately 40 - N
N9 O et ey mavement /day 1340 Vehlcles move m"nl;’tll‘f
=T vpe ! lans Governmenttand -
I8 Uimete Depth of Minmg o j3om

28 Nearest metalled road from site NI-76 15 6.83 km towvds Sou!h dlrcctlon from the

| project site.

3 Weter Reguromont PURPOSE REQUIREMENT (4LD)
Drinking water 0.50 ¥LD
D_usl; suppression 2.313 4D
Plantation S.0KLD
| Others [lf any) o -
B [ Total 7.81 KLD (Approx. )
2 nime o QO Accredited Consultant with Environmental Research and Analysis, Lucknow
GCiNg (UP)
Anz perios of validity. Certificate No. NABET/ EIA/ 1922/RA 0200
N | valid up to 30 Dec, 2022 _
22 Znay iugation pending agamsl the project | No
_ a* [Ens 1N any court - = . |
I: Detzis of 300 m Cluster (.‘Iap & certificate | Letter No. 1789/ KHANIJ/K SA /2020-21
e Jwﬁ_,rr.msrr Officer | Date-12/02/2021
T 5 0’ Lease Areain appmwd DSR Page No- 19 Sr. Ne- 3
s.'—_ B Rs. 18,85,974/-
30 Frop '_' c—"‘ ‘o'.;l Pran:' cosl | Rs.97,00,000 /- [
37 Lengin ang breadth of Haul Road | 257m lenpth and 6.0 m width 1
=E s G:thl to be Plantec ) 5000 -
% 17onnonng penivd | Monitoring period 01/03/2021 to 31/05/2001

The rmining would be restncted to unsaturated zone only above the phreatic water table and will

ot mtersect the pround water table at any paint of time.

i Thie project does not attract any of the general conditions applicable on mining projects
sprecified in £14 Hotfication 14/09/2006

T The mirung operation will net be carned out in safety zone of any bridge or embankment or in
eea-frapile rone such as halitat of any wild fauna

5 There o no hugation pending in any courl regarding this project.

v The project proposel talls under category=1(a) of KA Notification, 2006 (as amended)

Based on the recommendations of the State Level Cxpery Appraisal Committee Meetin (SEAC)
helg on 11-12-2022 the State Level Enyironment Impact Assessiment Authority (SEIAA) in its i‘lept'
ing

[Cidertizaton bio - EC22B001URIZ6H33  Filo Ne - 71046308 Date
I M 4. Aot issue FC - 051272
022 Page dof 12
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i ject for collection - »
0 1 11 (R [erﬁztgdcarﬂ”w ol lIU:! f:i':":;’ the following *
held 22-11-2022 and decided 1o prant the - wnentation ) ’
c? 1,00,000 m} IAnnum of Tpase area of 03 ha subject Lo effective impler :
General Canditions and specific conditions -

—_— e

General condition:

roject
_ ease in favour of p
L This enviconmiental clearance is subject Lo allotment of mining le:
nronanent by Distriet Administyation/Mining Department, 1ot laws
1 4
2. Forestelearance shall be taken by the nroponent as necessary under
3

iti [ 4 749
Any chanpe mining area, Masea nambers, entinl np capacily n(l'(lltl(m with d’h‘ln:’:.ullfl'l”[;rtﬁnm
e ar mming techaology, modermzation and scope of working, shall a{!ﬂ‘ﬂd )
Unvironmental Clearance as per the provisions of CIA Hotification, 2006 (a5 arnorll f!l( n-"irin!. "
< Prease minmg area will be jortly demarcated at site by project prcpnpenl dntj ; V-mi;ind
Mining/Revenue depattment prior to starting of mining operations. Such site plan, duly ve ; l;ﬂ
by campetent authonty along-with copy of the Environmental Clearance letter wi

i to SE“";‘
displaved on a Foarding/board at the sie. A copy of site plan will also be submitted
within 3 perod of 07 months

L

Weving and loading shall be done anly within day hours' time.
No minmg shall be carned out in the satety zone of any bridge and/or embankment.

1 shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Minstry of Envirenment & Ferests are stictly complied with. Water sprinklers and other dust
ontral majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads 1o control dust will be ensured by the project propanent.

All necessary statutery clearances shall be obtained before start of mining operaticns. If this

cendition is violated, the clearance shall be automatically deemed to have been cancelled.
Farming of vehicles should not be made on public places.

No tree-folling will be done in the leased area, except only with the permission of Forest
Department.

No wilglife habitat will be infringed.
1t shall be ensured that excavation of minor mineral doos not disturh
soil charactenistics of the river bed /vasin, where mining is carried out,
it shall be ensured that mining operation of Sand/Maram will not in any way disturb the,
veloaity anc flow pattern of the rver water significantly.
It sha'l be ensured that there is no fauna dependant on the river bed or zreas close to mining
for tts nesting. A repors on the same, vetted by the competent authority shall be subm;
tne RO, PCB and SEIAA within 02 months.

or change the underlyins

Las

i
I

tted to

Yt
e

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCE and SEIAA within six months

Hycro-geological study shall be carried out b
months and estabhish that mining

o

¥ a reputed organization/institute within six
in the said area will not adversel

regime. The report shall be submitted to the RO, PCB and SEIAA within six months.

acverse impact is observed fanticipated, mining shall not be carried out.
Adeguate protection apgainst dus

mace <o that the habitations (j

y affect the ground water

In case
17,

t and other environmental pollution due to mining shall be
f any) close by the lease area are not adversely affected. The

statys of implementation of measures taken shall be reported 1o the RO, UPPCB and SEIAA and
this activity sheuld be completed before the start of sand mining,

Need-based assessment for (he nearby il

[
(-]

ages shall be conducted to study economic
measures which can help in 'mproving the guality of life of economically weaker section of
sauety. Income generating prajects/toals such as development of fodder farm, fruit bearing
crenards, vocational training ete. can form a part of such program

me, The project Proponent

Ceaten Mo - FC22BOOWURIZEE3Y  Fue Lio
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b shall pravide separate budpet for community development aclivities and Income penerating

PrORrammes.
19, Green cover development shall he caried oul following CI
plant species and m consultation with the local DFOAarticaltuee Officer.
b maintained Tor excavated top soil, il any, and the top soil should

e pubdelines including selection of

20 Separate ok pules shall
be utibized 1o preen cover /tree plantation

31 Dispensary facihities for tistaid shall be provided at site.

S+ A Ervirenmental Audit should be anmually catried om during the aperational phase and

subymitted 1o the SEIAA

The Dietnict Mg Ofticer should quanterly manitor compli

The prorect proponent will extend full cooperation Lo the District Mining

ance of the stipulated conditions
Officer by furnizhing

the requisite data/mformation/manitaring reports, In case of any violations of stipulated

cond tans the Datret Mg Otficer will report Lo SEIAA.
s2 0 The project preponent shall submit six monthly reports on {
aipulated environmental clearance conditions including results of
hard & soit copres) to the SEIAA, the Districl Officer and the respective Region
St=te Palution Control Board by st June and 1st December every year.
sent by the proponent to concerned Panchayat, Zila

he status of compliance of the
monitered data (both in
al Office of the

25 & copy of the clearance letter shall be
Paread/ Municipal Corporation and Urban Local Body.

25 Transoortation of matenals shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

3= \Waste water, from temporary habitation campus be properly collected & treated before

discharging into water bogics the treated effluent shauld conform to the standards prescribed

by WioEF/CPCB

Iessures shall be taken for control of nolse level to the limits prescribed by C.P.C.B.

Smezial Measures shall be adopted to protect the nearby settlements from the impacts of

maing activities. Maintenance of Village roads through which transportation of minor minerals

1« 15 s underiaken, shall be carried-out by the project proponent regularly at his cwn

o

[N

E¥pENSes
cure for prevention & contrel of soil erosion and management of silt shall be undertaken.
~ of cumps against croson, if any, sha!l be carried-oul with geo textile matting or

30 Mea
Protectic
cther suitzble material

31 Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is Lo be earmarked for total lease period. Its budget is to be separately
mantzinec CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poer section of society, consistent with
the tracitional skills of the people shall be identified. The programme can include activities
cuch as development of fodder farm, fruit bearing archards, free distribution of smokeless
Crula erc

32 Pocubilty for adopting nearest three villages shall be explored and details of civic amenities
such 24 roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted wattun 02 menths from the date of issuance of Environment Clearance.

33, Ine funde earmarked for envirconmental protection measures should be kept in separate
account and should not be civerted for ather purpose. Year wise expenditure should be
"..';J-‘Jr!r-tl‘ o the Integrated Reyg onal Office, MoLFECC, Gol, Lucknow, SEIAA, U.P and UPPCEH.

34 Action plan wath respect to supgestion/improvernent and recommendations made and agreed

curimg Public deanep shall Le submitted ta the District mi I
. e d nines Officer, concern Repi ¢
of UPPCE and SEIAA vattun (02 montns SRR

EC Kertd caticn 1o - CEZZUCMUR 25695 >
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a ’ }L
Eavionmental clearan e i suhject ta abitaining dearance under the Wildlife (Protection) Aay,; Il
TEE M vom the competent anthonty,  apphiealde to this project,

35

- 2650 i
The prapoenemt whiall ey g ey 1 dhay e nesting nl any turtle in the area. Rased on the
YAty oo magls

ottt nesting s observed, neeossaty salogoacd moasures shall be
1

AL Conanltabon st the SEate Waldlife Department. For the puepnse, awareness shall be
Cated amanea the wisbere ahony the nesting: sites <o that such sites, if any, are identifing by
o b iy vpesatiens of the mine far (ab i enquited safepuard measures. In this
POV e Gty et e sone sl bie tely <o that the habitat/nesting area is andisturbed

. \
sShatbundentabe adegquate saleguard measutes during eeteaction of rigor
ad eauinge 1

-II

e Ay P s
bee matenst e tothes ativity the hyelea peological remme af the
SETRUAINE 2red shall e e At

The Pt PEOPenent ahall altam neg essary priar permission of the competent Authorities for
withdrowal o 1

Qunte quantity of water (surface water ane prountleater), required for the

Pt

IPTIE MIUEALVE Measur ey shall be taken to prevent pollution of the river in tonsultation

wik the Mate Pallvtion Control Board. 1t shall be ensured that there s no leakage of ail and

Frease mhe nver fram the velucles used for transportation,

42 Voheylar emissiony shall be kept under control
=Lehallnot be overloaded.

veen shall be made for the housing

of construction labour within the site with all
eressany antrastiucture and facilities such as fuel for cooking, mobile tailets, mobila TP, safe
SHUnhng water, medical healt

h care, creche et (MOoEF circular Dated : 22-09-2008 r=
SHnaiation of condition to improve the lving conditions of construction labour at site).
~  Vasonnel working 1 dusty areas should wear

protective respiratory devices and they should
752 0T proviced with adeguate traiming and information on safety and health as
Jzzuzsuional health surveillance program of the workers should be undertaken pericdic
SIREfve Eny comractions due to exposure to dust and take corrective measures, if nesda

= S oopy of the clearance letter shall be sent by the pro
Fanighad/ Municipal Cor

and regularly monitored. The vehicles carrying

the =mer

fe

Dea
e

garding

zects.
ally to
d.
ponent to concerned Panchaya:, Zila
poration, Urban Local Body and the Local NGO, if any, from whem
s“gpestions/ representations, if any, were received while processing the proposal. The
ice letter shall also be put an the website of the Company by the proponent.
£ Tte environmental statement for each financial year ending 31st March in Form-v as 15
mencates 10 be submitted by the project praponent 1o the cencerned State Pollution Control
Ezere zs presernibed under the Environment (Protection) Rules, 1986,
subteguently, <hall also be put on the website of the company alon
compliznee of environmental clearance conditions
Fepunal Office, IA0EFECC, Gol, Lucknow by e-mail,

THE preen cover development/tree plantation is to be done in an are

tal leaved zres vithier on fver baok or along road side (Avenue pl
Lt from the rver biee vall he collog

35 amended
£ with the status of
and shall also be sent to the Integrated

dequivalent to 20% of the
antation)
ted and stored at secured place and may be utilized for

o)
-

sirenpthen the embankiment

Lefety measures to e taken for the safety of the pe

Le grven, vihich viould also include measure
libe enigke,

ople working at the mine lease area sheuld
for treatment of bite of poisonous reptile/insect

Penodisl und Annual medic

al checkup al workers as per Mines Act anl they should be
coviered under FS1 ag per pule

neaton o - ECZ2B001UPA2503%  Foe o - 71916308 Date of issus EC - 051212022 Page 6ot 12
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’ ( specific Conditions:

validity period of this £C is § years from the date of issue as the Lol has been issued for al period

of 5 years or co-termunus with the valdity of current mine plan or current {nase period whichever

s carher. Ater this period the 1€ will hreome null and void.

2. In the absence of replenishment study, in compliance of Hon'ble HGT Order dated 0&05-2922
inttially the £C will be operational till 31.12.2022. Permissible quantity and area shall he :..lncl'.v
limited to quantity and area mentioned in Lot or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

3. For subtequent years, Project Proponent ¢hall submit fresh annual replenishment study to
SEIAA, UF for amendment in [C for mineable quantity and maximum permissible depth for
mining based on scientific findings of replenishment study. such study shall be piaccdlbe!orc
SEAC for appraisal for nest three years Lo assess rate of deposition and accordi_ngl-.«, n_uneach
production capacity and depth can be prescribed based on trends analysis, provided it is found

scientifically satistactory by the SEAC. The placing of the study report SEAC is mandatory for
inttial three years. .

M I.‘l:(-:t:ar"::s::,-:gcs:inm gven during public hearing and commitment made by the project

proponent should be strictly complied . . -

~ cortificate from forest Department shall be chbtained that no forest !and_ls involved in mining

o- a¢ a route and f forest 1ana s invo.ved the project proponent shall obtain forest clearance and

permission of Central and State Government as per the provisions of Forest (conservation) Act,
1080 and submit before the start of work.

e

th

The mining lease holders shall, alter ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
rectore the land 1o a condition which 15 it for growth of fodder, flora fauna etc.

if the proposed preject s situated i notilied area of ground water extraction, where creation of
nev wells for ground water extraction i not allowed, requirement of fresh water shall be met

from alternate water sources other than ground water or legally valid source and permission
from the competent authority <hall be obtained Lo use it

™

Project Prepenent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest

Department or Horticulture Departiment, for planting at least 5,000 plants, either on government

land or community land, within a preaatiery of 5 km from the toundary of the lease area along

with provision lar mantenance ‘¢r 5 years Surviva' of plarts <hould not be less than the survival
rate nevihed by Ultar Pradesh Farest Depestment othenwise it vall be treated as violation of EC
condition

In consultation with District Ervicenment Adthonly or an Authonty nominated by concerned
DiA, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodes having total surface area of more than 25 ha. Funds for the same

vall be keptin a separate bank account and «ix monthly complance status will be presented by

project proponent before the nominated authonty in the District
1

(=

Department of Geelogy and Mines, Gevernment of Uttar Pradesh and / or concerned cdistrict

adrmristration, before releasing the security deposit to Project Propenent will ensure that

Project Proponent has fully complied wath the EC conditions. Non-compliance, if any, should be
reported to UPSPCE for appropriate legal action and recovery ol compensation.,

YL Any application for transter of tiis EC, during its validity period unless it is cancelled by a

competent authority, has W Le pecessanly accompanied with status of compliance of EC
conditions duly certifiea by 18C, *AatFCC, Gol, Lucknow,

CCRent e ston te - C2oB e
ZE0UPI2533  Fue Mo - 1V04-5308 Date of lssie EC - 0511272022 Page 7ol 12
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583 ¢

12. Number of nvning projects are coming up in district, Department of Geology & Mines, Goup t
carry out regional LIA-EMP report Including carrying capacity of environmental components 1o
assess the capaaity Lo further bear the pollation load Tor such areas within a perod of 1 year and
submit the same 1o SUIAA, UP for evaluation . .

13. Department of Geolopy & Atines, GoUP in consultation with UPSPCH will establish required
number of CAAQMS i distict within a periad of one year and submit geo-referenced map of \
these stations along with data Details of existing CAAQMS, if any, be submitted within a period
of three monthe, . _

B Large namber of mining projedts are ongoing as well as new mining leases are coming up in !Ih‘i'
distiiet, A reference be sont to UGN amd MS, SPCI for preparing mitigation plan for controlling
A paliution in the district especially in mining ireas, .

15 10 the an quality detenorates due 1o mining, then District Administration & Directorate of Mining
should ensure that niming Le stopped mmediately, Adequate measures be taken for restoring
&t auality and nning shou'd commence only when air quality attains the prescribed standards

16 I comphance of Hon'ble NGT Oraer dated 06.05.2022, for subsequent years, Project Praponent
shal submsvt fresh annual replenishment study to SEIAA, UP for amendment in EC for mineable
Quamity and mavmum pernussible depth for mining based on scientific findings of
ren'enishment study. Such study shall be placed before SEAC for appraisal for next three years to
ascess rate of deposition and accordingly, mineable production capacity and depth can be
prescribed based on trends ana'ysis, provided it is found scientifically satisfactory by the SEAC.
The placing of the stuey repart SEAC s mandatory for initial three years.

17 NOC from Irrigation Depariment/ Concerning Authority regarding river bed mining to be
odtaimed before start of miring activity,

. The project proponent shal! install solar

ig I'ght in their site office.
18 During the submission of 6 monthly complianze reports, the project proponent should make sure

that the periodically taken site photographs should alse be annexed along with the compliance

repari,

20 Preference shoulg
Forest Officer

21. Link Rozd from the quarry 5ite to the m
blacizozping

be given toandigenous lacal species as per the consultation of the local distrizs

ain roac shall be constructed as an all-weather road with
and mantained by the project proponent,
22 vehicular

uzs emissions should be kept under contro! and r
il be taken for proper maintenance of vehicles used in a quarry operation and transportation.
& project proponent should explore the possibilities of rainwater harvesting,
greement/ Consent between Froject proponent and competent authority/ landowner for
haulage road from lease site to link road.
25 Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
IrIkaze area and haulage road during operational activity/vehicular movement,

26 £s per the proposed plan, plamation with area specilic plant species, number of plants to be
planted

cgularly monitored. Suitable measures
Tr

3
B

Lo I IV

27 Water requirement details alonp
q

vith source of water and the permission/ agreement with the
(Dﬂﬁ('l‘ﬂll’lu

authority/ water supplying agencies to be submitted.
22 Subrmit the stugy report of lease area that the quantity piven
affecting tne peo hydrelepy of the ver

22 The Dovironmental clearance will be co-terminus with the mining lease period/mining

in Lol will be mined without

plan

whichever € jpge

30 AL the time of operation, project proponent will comply with all the guidelines ssued by
Government of India/State Govt /Oistrict Administration related to Covid-19.

31 Environment management in according o environmental status and impact of the project,

en o - FC7ZBOCIUPIZSASY  Fle bio - 71046308 Date of tssus £C - 0512/2022  Pago @ of 12
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e DUI"":E_ ‘:9 Slth:ml <honingand closing time transportation of minerals will be restricted
33.Seleclion:0 Ip ants for green belt should be on the s of pollution removal Index, Project
fmm"“m should ensure survival of troe saplings. Martality should be replaced from time to
ime.

34. No mining activity should be canied out in ship

am channel as per SSMMEG, 2016,
35. Pakkamotorable haul road 1o be maint

ained by the project proponent.
36. A separate Cnvitonimsental Ranagement Coll with sufiable qu

aliliedd personnel shall he set-up
under the control of a Semor Evecative, who will re

portelicectly te the Heael of the Organization
7. Permission from the competent authority regarding evacuation route should be taken

-
38,

=
3

One manth manitorng report of the area for air quality, water quality, Moise level. Besides flora

& fauna should be examined twice a week and be submitted within 45 days for a record.

38 Provision for eylinder to workers should e made for cooking.

S0 The capaaity of trucks/tiactor for loading purpose will be in tonnes as per Transport Department
apohizable norms and standard fixed by the Government,

41, Aoproach road kaccha is to be made motarable and tree saplings to be planted on both sides of

the raaz. Width of the haul road shall be more than 6 meter,

<2 Indizenous plants should be planted according to CPCB guidelines and in consultation with local
Duvisional Forest Ofticer.

<3 The praject propanent shall in 2 years conduct detailed replenishment study duly authenticated
by & QU NABET accredited consultant, and the District Mines Officer.

L4 Provicion for two tellets and hand pumps should be made at mining site.

<5 Drinkinzwzter for workers would be provided by tankers.

25 Waning should be done by Bar scalping methods extraction (lypically 0.3 -0.6 mor 1 - 2 ft] as per

staimable <and mining management guidelines 2016.

r/safe zone shall be maintained from the habitation as per mining guidelines.

43 Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
anz the detals of the varicus heads of expencditure to be submitted as per the guidelines
srovizec in the recent CER notification No. 22-65/2017-1A.111 dated 01/05/2018.

£8 Hezith/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
1o the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

50 Wezsure for conservation of water through rainwater harvesting and cleaning and maintenance
of nztural surface water bodies of the nearby areas may be considered as one of the activity in
CEP

21 Tne escavated mining material should be carried and transported in such a way that no

aitruction 1o the free flow of water takes place. Suitable measure should be taken and details
10 be provided to concern Department.

52 5ubmit znnual replenishment report certified by an authorized agency. In case the
replemishment s lower than the approved rate ol production, then the mining activity /

produttion levels shall be decreased / stopped accordingly tll the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive 2one of

lvationa! pare/ Sanctuary prior permission of statuary committee of National board for wild life

under the provivion of Wildhfe (Protection) Act, 1942 shall be obtained before commencement
ol work.

53

80000 future this lease area Lecomes part of cluster of equal to or more than 05 ha, then

additional conditions based on the FIA shall be imposed. The lease holder sh

all mandatorily
follow cluster canditions

otherwise it will amaunt to violation of E.C. conditions. If the certificate
rr;'.'?lcd to cluster provided by the competent authority is found false or incorrect then punitive
aLlions as per law shall be inmated against he authority issuing the cluster certilicate

EC laentticangn 1
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55 Project Bl within 10 KM area of Wild LT Sanctuary is o oltaln
Board Wil Life (NBWI) even ol e ecasonsitive

a clearance from Nationai
56.70 avoud pondinge oflegt

ane s not eanmarked.,

A adverse environmental conditions for sand mining in area,
RIORICSSIvE muiming shoubd I done as per sstainabie

N Case it has been found that the 1.0 ol
that the dictang ¢ between the twan

£y

sand mining manapament puidelines 2016,
alned by providing Incorree) infarmation, subrmitting
adisining mines Iy preater than 500mt. and areq is 255 than

05 ha but Lactually the distance B s than 500 mt and the mine 5 located in cluster of arey \
cavaler more than 04 ha the T O waned will <tand rovoked

The proect Proponent shall in 2 years condut (e

By QUINARDY accredited cansultant, and (he
o1 mudterm TovIeWw

S8

alledl teplenishment study duly authonticated

District Mines Officer which shall forem the bass
of conditions of nvironmental Clearance,
The muming wark will be open-cast and
NGT Hon'ble Courts (<) Heawy m
o mining purpase, No dllin

nanual/semi mechanized (subject to order of Hon'ble

achine such as excavator, scooper ete. should not be amplayar
e/blasting should be involved at any stage.

¢ shall be no mining of any type within 03 m or 10% of the wndth
whrth-ever i less, shall be left an both the banks of precise area Lo control and avoid erosion of
fiver bank The mining is conlined to extraction of sand/moram from the river bank only.

The project preponent shall undertake adequate safeguard measures during extraction of river
banl matenal and ensure that due to th

is activity the hydro-geological regime of the surrounding
not be affected.
£ 073l proponent shal|

conzitions and the Rules pr
|

<.
Lo ]

1ahall be ensured that the

vl

area shat
s -
D )

adhere to mining in conformity to plan submitted for the mine leace
escribed n th

s regard clearly showing the no work zone in the mine
he distance from the bank of river 19 heo left un-worked (Non mining area), distance
from the bridges etc, I d that no mining shall be carried out during the monscon

segson.
€3 The project proponent shall ensure that wh
1ng provision thereof shall be strictly fo'lowed.
= The project proponent will provice personal
adeouate training and information on safe
of the workers ¢
durpase, sche
atzordingly
£5. The entie

£ 1e. 1

shall be ensure

ercver deployment of labour attracts the Mines Act,

protective equipment (PPE) as re
ty and he
ngaged in the project shall be
dule of health examination of Ul

quired, also prowic
alth aspects. Periodical medical examination

carried out and records maintained. fFo

rthe
e

workers should be drawn and followed
al parameters such as P10, PM2.S, SO2 and NOx in the ambient
2on¢ shall be monitared periodically. Further, quality of discharped wate
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (T155)).
fective cafepuard measures, cuch as repular water sprinkling shall be carrie

areat prone 1o ar pollutian and having high levels of particulate matte
unicading point and all vransfer ponts. Cetensive water sprinkling sh
Muady

air within the impact
rif any shall also be

oy
=

d out in cntical
rsuch as loading and
all be carried out on haul

el
-~

It <hiould be ensured that the Ambient Air Quality parameters conform to the norms prescribeg
by the Central Pollution Contral Board in this regard.
The entended miming scheme wall b

submitted by the proponent before expiry of present
rmuning plan

L=
O

four ambuent arr gual temonnenng stations should be established in the core zane gy well as i
the buffer zone (o fmanitonng P10, PM2.9, SO2 and NOx. Lucation of the stations should be
deaded based on i reteorulogcal data, topographical features and environmentally angd
ecolog cally sensitivee tarpets and frequency of monitoring should be undertaken in consultation
vath the State Pollution Contral Board

i VHe  FC2ER00IUIISHY:  Tae s J19d4-6308 Daite o lssue LG - LSM1202022 Page 10 af 12
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/ 586

' i ot will be
4 | (0 Comman toad tor transportation of mineral is to be maintained collectively. Total cost
' ‘ Gared/warked out on the basis of lease area among users, labour
i 1 i < 3 ol e
71 Proponent will provide adequate sanitary facility in the form of moblle toilets to the la 5
enpaged for the project work. . o
' i Kl e 1o o generated during project
72 Solid waste matenial viz,, gatkhapouchs, plastic baps, plasses ete. to be g, -
int rules.
activity will be separately storage in bins and managed as per Solid Waste Mnmﬂr'mr:ﬂ .
” 0 I nac )
73, Natural/customary paths used by villagers should not be obstructed at any time by th
propased under the project. , FR——
74, Digital processing, of the entire lease area in the district using remote sensing mdrll'l Icmntn 7
. ; Ty v 1) e ot
be done regulatly once n three years for monitoring the change ol river course by et and
. N Mnke ‘
Geology and Miing, Govt ol Uttar Pradesh. The record of such studly to br :ém,\ e i
report be submitted to Integrated Regional Office, MoCr&CC, Gol, Lucknovs, j W
UPPCH . . ,  of
' ely circulated, one
75 The project authorities shall advertise at least in two local nuw;lmlmr.‘s v:ld‘;l(v,ﬂ e ot
which shall be in the vernacular language of the locality cuncurnllzd, \r‘-;ﬂh n an\;‘ earanch 8
C ! ng 0 been accorded environmeni ari
the dearance letter informing that the project has hee. el alvor a4
copy of the clearance letter 15 available with the State Pollution Control ﬂomilf s
ate of the SEIAA at http //www seaaup.in and a copy of the same shall be forvz
Inteprated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCBH. . the above conditions
76, The WOEFSCC/SEIAA or any other competent authority may alterfmoqr y
of stipu'ate any further condition in the interest of environment prnlelctton. T
77 Conrealing factual data or submission of false/fabricated data and failure to €O dn Vwact s
S il in wi i nd a
tho conditions mentioned above may result in withdrawal of this clearance a
under the provisions of Envirenment (Protection] Act, 1986 _ . ' )
75 Any appeal aganst this environmental clearance ¢hall lie with the National Green Tribunal, if

oreferred, within a period of 30 days as prescribed under Section 11 of the National Environment
appellate Authority Act, 1997,

waste water frem potable use be collected and reused for sprinkling. N
80 & wadth of not loss than S0 meter or 10% width of river can be restricted for mining activities

from nver bank, A cendition can be imposed that mimng will be done from river activities from
river bank

7

U3

You shall also ensure that the proposed site 15 not a part of any no-development zone as
regurred/prescrbedfidentified uncer law In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
se, this clezrance shall automatically deem to be cancelled.

Zny zopeal against this EC shall lie with the National Green Tribunal, if preferred, within a
penod of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

Tne shove stipulated conditions will be enforced inter-alia, under the provisions of the Water
[Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
tre Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amengments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter

The project propenent will have to submit approved plans and praposals incorporating the
conditions speoficd in the Environmental Clear .

2 pec ance within 03 months of issuance of this clearance.
. e SLIAASIGET reserves the nght Lo revoke the environmental clearance, if conditions stipulated
are ret amplemented 1 the satstaction of  SCIAA/MoIF. SEIAA may impose additional
erviranmental conditions ar modily the custing ones, f necessary

LA ey ¥
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/ This is 1o requost you Lo take Turthe |§
4 Notification No. $.0. 1533(E) dated 14/09/2000,

§sZy action in matter as per provisions of Gazetley
the authority as presenbed nhe afores

as amended and send regular compliance reports o
A notification.

Copy, through email, for information and ne
Lo The Principal Secretary, Dep
Government of Uttar Pradesh,

cessary action to -

atment f Environment, Forest and Climate Change,

Lucknow (email - soenvups@rediftmail.com)
. Joim Secretary, Ministry of Environmeny, Forest and Clim =

ale Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
[email - sudheer.ch@gov.in)
Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, sty Floor, Sector “H", Alig
226020{cm.1i¥-rucz.lko-mcl@‘nic.inl
District Magistrate Mirzapur,

r

[y

anj, Lucknow -

5 Member Secretary, Uttar Pradesh Pollution Control Boary, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)
6. Copy to Web Master for uploading on PARIVESH Portal,
7. Copy for Guard File.
(Ajay Kumar Sharma)
Member Secretary, SEIAA
|
1
|
Signature Not Verifiad
Digitally signy Ly Momnor
Sucrutgey
Mumibgr Socre st
! von o - EC22R00IUPIZEYS Fieti - 110106308 Diste ot 1sac [L-05.'12003'20'“."{‘}..‘;?:':-' ;',"1"_'-]”"' s
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ANNEXURE- R4~

—
:" L Uttar Pradesh Pallution Cantrol Board
e Building. No TC-12V Villuti Khand, Gomti Nagar, Lucknow-226010

Phone 0822 2130838 3720601 4 W23 0t D mall infetinppats i, Webnite www nppeh coen

I722T8UPPCB Sonebhadea(UPPCRROVC T Ot/ MIRZAFUR2022 Date: 29/12/2022
To,

1\"&

PRASHANT MAURY A ——
Gata No-03 Mi, Khand 03, Villape- Gogann, Tehsdl-Sadar, Districl- Application Td-|
IR0

Mirzapur, MIRZAPUR, 231001

Consalidated Consent to Operate and Autharisaticn hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Scetion-25 of the Water (Preventlon & Conltrol of Pollution)
el 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

COA s Bereby granted to PRASHANT MAURYA located at Gata No-03 Mi, Khand-03, Village-
Gozaon, Tehsil-Sadar, District Mirzapur, MIRZAPUR, 231001, subject 1o the provisions of the Water
\cl Air Actand the orders that may be made further and subject to following terms and conditions :-

I This CCAPRASHANT MAURYA granted for the period from 29/12/2022 to 31/12/2026 and valid for

manufactunng of following products.

'S |Product Quantity Unit

Na_|
1l {Sand 100000 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of I"ollution) Act -1974 as amended :-

The daily quantity of effluent discharge (KLD) :-

\:

Treatment facility | Discharge point

I Kind of Cffluent f Quantity(KLD)
' | 20KLD Septic Tank Soak Pit

Domestic

(11 Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary secondary and tertiary treatment as is required with reference to influent quantity and quality.

It case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be mtimated by fax/phone/email with a report in this regard to be dispatched immediately.
(0 The treated effluent shall be recyeled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following gencral and specific standards as
preseribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Tudustrial EfMuent Quality Standard

; S.No. , Purameler I Standard —I

- The applicant shall provide comprehensive STP as is required with

() Sewage Tresment and Disposal :
production has w be

relerence 1o mfluent quantity and quality.In case ol stoppage of functioning of STP,
stopped mimediately and tis Board has 1o be intimated by fax/phone/email with a report in this reyard to b

disoched e iarel v
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he pocsthle The ST <hall he mantained

() T1 treated sewage shall be renced in p:mh-mnpsp
continuonsly so as o achieve the quality of the hreated sevapee oy the follonnge standard s

[S—ﬁu.__ [ Parnmeters ‘,‘\lnmhllli
Aot 1081 avamended -

vevention mdd Controlaf Pallution)

3, Conditions under A (1°
|||-||'||'|-|1|'||'=i\ e oeontenl syatem canusting of cantriol

i) The apphieant shall wee followny el amdinstall o
cquipment av requied wath reterence to penciatinn of emiceinne aml operate aned maintain the syme
ae the Tevel o pollntants to the following standard:

continmansly gy ac o achu

Adr Pallutlon Souoee Nelnlls

SNo.|  Air Type ol fuel| Stack ne Caontrol Height of
olluntion Pevice Stack
| Nourve " — S ——
( Dust parliculale viater
| emission Matler sprinkling
during systern and
| manual Green Belt for
[ mining, controlling dust
|transpontati emission.
| on and
laaging/unl
oading of
Sand.
Emmission Quality Standards
S No. | Stack no Parameters Standards
i Particulate Matter Ambient Air
Standard as per
E(P) Act 1886.

pment, production has to be stopped

Ir case of stoppege of functioning of air pollution control equi
ecard to be

immediately and this Board has to be intimated by fax/phone/email with a report in this r
¢isputched immediztely

(1) The unit will niot use z2ny type of restricted fucl.

1) euise from the D.G. Set and other source(s) should be
reavired for meeting the zmbient noise standards for night and d
erens/zones (Industrizl, Commercial, Residential, Silence) which are as follows :-

- from 6.00 .m. to 10.00 p.m., Night time: from 10.00 p.m. o 6.00 a.m,

controlled by providing an acoustic enclosure as is
ay time as prescribed for respective

Day umne
[
Standurds for Industrial | Commercial Residential Silence
Nuise level in Area Area Aven Zone
[dblA) Ley
r L
l Day |Night| Day | Night| Day Night| Day | Night
L Time | Time | Time | Time | Time | Time Tuue | Toue
| 75 7 05 55 55 Jq5 S0 40

4. Lssentizl documents to be submitted by the Industry/Unitas Applicable :-

(1) Environment Statement in Form-=VY of Environment (rotection) Rules, 1986,

:‘”(?“"“’l}( m'“lili:fnuc report of the CCA, photograph of ETI/APCs/Waste Storage Areil.
mnetent Anthority reserves the right 10 ehanve/madifv/add anv time anv condition of this CCA

—, ; '
)TA/?\}f\ {/%/ Scanned with OKEN Scanner
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25 to comply with the following specific & p_rnsxg@liliunc. Non complianee of any provision of

o { Tlin
6U voand Other Wastes (Management and

(his CCA and provisions of the Water Act, Air At mind Taznrdo .
Transboundary Movement) Rules, 2016 will vesulis i lepal action unieder the ulr.m--::ml Acts and Rules.
to the GLO 101 1/81-7-2001-00 (Wi 2016 dated 11102071 issued by Department of
Uit Praddesh, Yon me directed 1o develop Miyawaki Foreat ns
NrainingSessionaspx for ensuring titnely cemnpliance of
aantee with minimum validity af ane year of the
: ater) or L& S0,0000 (Pa. Fifty Thowsand

nee of this certifieate In care af noan-

7. In compliance
Environment, Forest and Climate Change
per the SO available at URL -http:www Aperpan
this direction, vou are hereby dineeted to subonit a hank |
amount equivalent to the sum of mitial consent fees (Aiond W
within 20 davs from the date ol isst
evoked by the Mo,

on from SGWAICGWA Tor water alitractinn
for nhatrnetion of ground water, It will he the
litions of the HOC obtained from the
T will be revoked.

Only) whichever s more,
comphanee of this direcuon, yeunr consent » ill ey
<1 the umit nses the pround water and requines the permissi
then the imdustny will have o obtain No objection cettilicale
respansibility of the industiy o comply with the various cont b : :
1 authority and submit 1o the Board, within Y months tme failing which €

Compeien

General Conditions:- least once in a three
appheant shall get analysed the samples ol eMuent/emission/hazardous wastcs at lcast oncean a three

mamth trom the labaratary recognized by the MoEF and shall report to the UPTCB.
annlizant shall however, not without the prior consent of the Board bring into usc any new or altered
for the discharee of effluent of gases emission or sewage waste from the unit.

“rected Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The zpplicant shall provide discharge measurement equipment at final disposal point. .

< The applican: skall stictly comply with conditions of this CCA and submit compliance report of stipulated
comditians within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
with stipulated conditions or any further direction/instruction issued by the Board, legal action

phving

anated acainst the applicant.
The zpphicant shall maintain good house keeping. All valves/pipes/sewer/drains cte. must be leak-proof

{. The mdustny shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

7. Tz industry shall provide Inspection Book at the time of inspection to the Board's officials.

& Whenever due 10 any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other conzemesd offices. In case of failure of pollution control equipment, the production process connected
to 1t shall be stopped with immediate effeet.
¢ e ndystey ehe arate tn o W e e Vo H . ¥ * '
9. The industry shall operate in 2 manner so that all emissions be emitted through designated chimney/stack
only. '

I anv - g » ey . i 1 i
1. In case of any damage 10 the agriculture productivity, human habitation ete. by the operaton of industry

b=l he Il 1 : : 1 > ¥ ¥ S

i skall be imperative to stop production in the mdustry with immediate effect and such information shall be
1eponsd ard's offices, The industry shall be Ii: . .

ponied 1o Hoard's Uflllu.b. P industry shall be liable to pay compensation also in such cases as decided by
the Cumpetent Authority. ‘
11. The applic: W : p

plicant shall upply before the 60 days of ex "ec : ;
Production Sapucitys f[_p l} i ; days of expiry of CCA or any chunge in production types’
spacity/manufacturing process/capacity enlimeement ete. or any o el ol
POIN OF emise: , Ep pacity enbiancement ete. or any change in eftluent discharge
FHussion point
12. The

Board rec .
feserves the nght 1o revokefadd/modify any stipulated condition i -
iy e decessury; ¥ add/modity any stipulated condition issued along with CCA, as
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Disti. Heao Quater
RN 22 {09)/2000
bag OLAN1226

(¥ Scanned with OKEN Scanner



-

ansent is valid for production capacity Sand- Sg 111 Cuometer/annum, by opencast and semi
n

1. Th ¢
/,,, ~chanized mining in 5.0 hectare leased aren ot Gt No! Khnnd No.- 03, Village- Gogaon, Tehsil-
Sadlar, District-Mirzapur,

2. Mining anit shall comply with the conditions of Fnvitonment: al Clearance issued by State Level
Environment Impact Assessent Awthority (SETAA)Y vide BC Ldentification Na. BC220001011 25838 dated

05.12.2022, and submit its complinnee report to UPPCT,
311 the lease agreement capires prior o -12-20006, then the validity of this CTO shall stand expired
cimultancously with the expiny of mining lease,

4 Mining shall be done as per FC issued by SEIAA and directions piven by Mining Department/Diatrict

Administration,
5 Unit shall develop and maintain green beltas pe the conditions of Environmental Clearance.

6. Uait shall not wathdrawal groumd water for any nlustrial activity without abtaining necessary permission

from UPGWA,

= The domestic effuent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Indusiny shall mamtain Z1LD.

< Uit shall make water sprinkling amrangement throug
1<t emission duning mining, transportation, loading and unloading of Sand,

& 1t should operate and maintain installed water sprinkler system elfectively an
the sizndards prescribed under E(P) Rules, 1986,

fiiw ieaill

Unit shall submit Ambient air monitoring reports of NABL accredited labor

I Tankets for dust suppression at different sources of

d continuously to achieve

atory on quarterly basis to the

Roard
rs used in transportation of Sand shall be covered by canvas sheet to prevent dust

1. Al trucks, tracto
SmISsI0N :
|2 Water will be spraved after loading activity (if Sand collected could be dry condition)

T sion measures like water spraying will be done on the haul roads and working areas.

The dust suppres
industry should camp]y with the provisions of Hazardous and Other waste (Management & Trans

boundary E-im'-:rn-:r::] Rules 2016.

Is tas 4

16 .:::i:.-st:}' :.._TI abide b\- directions given by Ilon blc Court, MoEF&CC, Central Pollution (,onlrol Board
and UPPCH for protection znd safe guard of environment from time to time.

17 Consen: feesif revised, shall be payable by industry from the date of its applicability.

-+ Industry shall comply with the relevant provisions of Environmental Laws.

16.1f c.lu:l.'.'*: order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
.._-«-;---H:::-.-d dg:ing the closure period and after ensuring the compliance and after revocation of closure order
l[,q;_( 10 will automatically be effective with additional conditions mentioned in the closure rc\'ucalion.

Drgitally signed by RAENDRA
RAJENDRA o

Date: 20220229 190213
SINGH s

Capy 1o Chiel Enviromuental Officer (cirele-2)

| -1 ( l
]‘j‘\, on J”}LLI U! C‘HI SOIIU]IJGN w”h d“LCH"H n SLI“’ 1'“- l-ulnphl"“-t- ‘L“U[l ut c I [: ¢

quarterly basis,
Dugita by wyyrned by CEUINEEY

RAJENDRA SINGH o

Date 202202291920 35 «0¥W

Chief Environmental Officer (cirele-2)
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